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SHORT NOTICE QUESTION
Scare Regurding Polsoning 'of Scheol
Ohildren
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Will the Minister of Home Affairs

be pleased to state: .
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(a) whether it is a fact that some
schools in Delli were closed by
rumours of poisoning of children in
the schools;

(b) it so, the reasons therefor;

(c) the steps taken by Government
to counteract the rumours; and

(d) the number of deaths, if any?

The Minister of Heme Affairs
(8hri G. B. Pant): (a) and (b). No
schools were cloged but the attend-
ance in schools dropped on 14th and
16th March, 1989, due to panic caused
by rumours that children had been
glven  poisonous injections,  The
origin of these rumours has not been
traced.

Immediate steps were taken by the
Delhi Municipal Corporation to coun-
teract the rumours. On the 14th
March the Municipal Education Officer
went to Shahdara area where the
rumours first started and tried to
sssure the public that there was no
founfation whatsoever for these
rumours. Later in the day the Health
Qfficer and the Education Officer
issued statements to the Press with
view to removing misconception
sbout matter. On the 16th March the
following measures also were taken:

(i) Two loudspeaker vans went
round the city reassuring the
public that there was no basis
whatsoever for panic.

(i) Printed leafiets were digtribut-
od.

(iii) A press-note was issued which

The Delhi

to reassure the public that the
rumours were baseless.

The attendance in schools improv-
ed considerably on the 17th and is
normal since the 18th March, 1989.

(d) No deaths of school children
have been reported so far due t
vaccination or inoculation to school
children.

SBhri 8. A, Mehdl: Is it a fact that
the rumours were circulated because
of certain injections that were given
to these children, which are normally
given in April, whereas this time the
Chief Medical Officer sent his inspec-
tors before time to give these injec-
tions?

Shri G. B. Pant: I do not exactly
know what really was the motive of
the people who circulated these
rumours and what were the reasons
which impelled them to do so.
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Shri Hem Barua. Is it a fact that
some people suspected to be involved

mn this ‘poisonous’ game were man-
handled?

Shri G. B. Pant: 1 have not heard
anything about that, but if they were
mnvolved 1n 1t and were manhandled,
1 would not be very sorry

WRITTEN ANSWERS TO
QUESTIONS

Infringement of copy right

*1451. Shri H N. Mukerjee; Will
the Minister of Law be pleased be
State

{a) Whether his attention has been
drawn to the observation of Mr.
Justice Dhawan of Allahabad High
Court that part of a notice issued by
the Central Government for alleged
nfringement of copyright smacked of
“a Nadw Shah: firman though dressed
up as a notice according to law”;

(b) whether 1t is a fact that Mr.
Justice Dhawan also observed that
the prosecution = was entirely mis-
conceived and should not have been
sanctioned; and

(c) whether the matter has been
examined?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b} Yes, Sir.

(c) The question of takuing up the
matter in appeal is under considera-
tion.

Scholarships

*1456. Shri Jhulan Sinka: Will the
Minister of Education be pleased to
state the basis on which the Central
Government scholarshups for the
Scheduled Castes, Scheduled Tribes
and other Backward Classes are
awarded?

The Minister of Education (Dr.
K. L. Shrimali): Under the Govern-
ment of India scheme of post-Matric
Inland scholarships to the Scheduled
Castes, Scheduled Tribes and Other
Backward Classes students, scholar-
ships are awarded to all eligible
Scheduled Castes and Scheduled
Tribes applicants for pursuing thefr
post-Matriculation studies in recogni-
sed mstitutions 1n India on a mere
pass basis irrespective of the marks
or division obtained by them in their
last annual examination provided they
are promoted to the next higher class
and apply on the prescribed form in
time

2 Scholarships to the “Other Back.
ward Classes” applicants are award-
ed for each stage of education on
menit within the quota of scholarships
allocated to each State/Union Adminis-
tration on the basis of the population
of Other Backward Classes m each
State/Union Admmistration Within
each stage of education scholarships
are renewed from year to year on &
mere pass basis

Production of Pig Iron

*1460. Shrimati Renu Chakravartty:
Will the Minister of Steel, Mineg and
Fuael be pleased to state:

(a) how much saleable pig iron is
being produced at Rourkela and ab
Bhila separately;

(b) what are the countries from
where enquries have been made for
buying this pig iron;

(c) the rates quoted by them; and

(d) whether Government pruposes
to sel) 1it®





